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~ ACT No. XIV or 1915.

PASSED BY THE GOVERNOR General oF Inpta 1N Councrn,

(ifecewed the assent of the Governor ¢ eneraflj:on the 1st October,
1915.) ’

An Act to provide facilities for the payment
to a public authority of certain moneys,
the payment of which is, or may be, pro-
hibited owing to the pr esent war, and to
provide for other matters in eonneetion
W1th trading with foreigners.

‘V HEREAS it is expedient to provide f amhtles
for the payment to a public authority of cer-
tain moneys, the payment of which is, or may be, .
prohibited by, or undey the provisions of any Pro-
clamation or Order in Council of His Magesty for the
time being in force, relating to trading, commercial
mtercomse, or other dealings with subjects of States
at war with His Majesty, and to afford like facilities
in the case of moneys due to certain classes of
foreigners, and to extend the law relating to the con-
travention of the provisions of any such Proclamation
or Order in Council, and to make further provisions
as to dealings with fore1gne1s ; It is heleby enacted as

follows 1~—
-1, (1) Thls Act may be ealled the Dnemy Tiadmg Short tifle,
Act 1915 extent and

duration,
(o) It extends to the whole of British India, in-
¢luding the Sonthal Parganas; and
‘ (3) It shall remain in force during the continu-
ance of the present war, and for a period of six
menths thereafter.

2. In .
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2, In tlus Act —_—

- Definitlons. ¢ custodian ?’ means a custodlan of enemv propexty
‘ - ‘appointed under this-Act ; s

“ Enemy Trading Proclamation ” means. any Pro-.- R
elamation or Order in Council of His Majesty for the -~
“time being in force, relating to trading, eommiercial
intercourse or other dealings with sub]ects of States_
at war with His Majesty;

- *“foreigner” has the same meanmg as in the
Foreigners Act, 1864 ; : 11T of 186

“ prescribed” means prescribed by rules made
under this Act.

Constitution . 3, (I) The Governor General in- Couneil shall
of the ofice appoint so many ‘persons, as he thinks fit, to act as
of memy  custodians for the whole or any part of Brltlsh India
property.  for the purpose of receiving, holding and dealing with
“such money as may be paid to them in- pursuance of

this Act.

- (2) Custodians shall, sub]ect to the provisions of
this Act, have such powers and duties, with respect to.
the money held by them in their capacity as custodians,
as may be prescribed.

(8) If any question arises as to the custodian to
whom any money may be paid under this Aet, the
question shall be determined by the Governor General
in Councﬂ

Powertopey -4, (I) Any sum, by way of d1v1dends mterest or
o custodian .share of profits, the payment of which to, or for the
probibifed  henefit of, any person is prohibited by or under any
payments. Enemy Tra,dlng Proclamation may, subject to the
- provisions of section 7, be paid by the person by whora

it would have been pa,yable if a state of war bad not

~ existed, to the cusfodian to- hold subject to the pro-

visions of this Act.

(2) Where, before the commencement of this Act,
any snuch sum has been paid into any account with a
bank, or has been paid to any other person in trust,
the bank or other person 1may pay the same to the .
custodian to hold as aforesaid.

()On-'.
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~(8) On such payment the bank or other person
shall be exempt hom all liability in respect of such
pavment o S

B Where, by or under ‘any enactment for the Power to pay - -

tocustodian

- 'tlme being in force relating to foreigners, any Person gm, the re-

is absolutely prohibited from carrying om, or engaging ccipt of which’
in, .any trade or business, or from receiving any is prohibited
money, any sum payable to, or for the benefit of, such ments relating
person in the way of his trade or business, or any such o foraignats.
money may, subject to the provisions of section 7, be

paid by the person by whom it is payable, to the

custodian to hold subject to the provisions of this

Act.

6 Any person paying money to a custodian under Perticulars of
the provisions of section 4 or section 5 shall, at the Dt ol
same time, furnish such particulars in 1e°“ard to the to custodian.
payment as the custodian, sub]ect to any “rules. pre-
soribed in this behalf, may require ; until such particu-
lars have been furnished to the satisfaction of the
custodian, the custodian shall not grant a rece1pt for,
such money.

- ". (1) The custodian may refuse to receive any Power to
money on the ground that it is not money to which :;,’ﬁg::};g;m
the foregoing provisions of this Act apply or, with the decide o
sanctmn of the Local Government, for any othe et

reason. to which the

Act applies.
~ (2) In the event of any questlon arising as to "
whether any money is money to which the foregoing
provisions of this Act apply, the decision of the
custodian on the question shall be final.

8. Where any money is paid to a custodian under - Receipt of te
the foregoing provisions of this Act, the receipt of such by pd
custodian, or any person duly authorised by him to dischasgo.
sign receipts on his behalf for any such money, shall
bea gnod discharge to the person paying the same, as

_against the person in respect 6f whom the money was
“paid to the custodian.
9, (1) The custodian shall hold and deal with any Hoding of

money by
money paid to him under this Act in accordance with custodian,

" such
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Protection of

" custodians.

such dlrectlons as _he may receive from the Governor,
General in Council.

- {2) Money held by the custodian under this Act
shall not; save as may be otherwiso prescribed, be
liable to be attached or othelw1se taken in executlon_

" of a decree.

(3) The- custodla,n shall keep a register of all .
money held by him under this Aet, which register
shall be open to public 1nspectlon at such reasonable
times as he may direet.

10. No suit or other proceedlng shall lie agamsﬁ
a custodian for anything done, or intended to be
done, in good faith under this Act or any rule made

. thereunder B

Rule-making -
power,

~ Power to exe

tend provi-

- . sions_of Act

to other pro-
hibited pay-
ments,

- 11. (1) The Governor General in Council may, '
by notification in the Gazette of India, make rules
for carrying into effect the provisions of this Act. '

(2) In particular and without prejudice to the
generality of the foregom power, such rules may

provide for—

(a) the powers and duties of custodians ;.

() the particulars to be furnished to custodians
by persons making payments to them, _
and

(¢) the payment of money in the hands of
the custodian in satisfaction of decrees

~ and debts.
(3) All rules made under this section shall hcwe
effect as if enacted in this Act.

12, The Governor G‘reneral in Oouncﬂ may, by

"not1ﬁcat10n in the Gazette of India, direct that the

proyisiens of section 4i of this Act, enabling certain
moneys to be paid to custodians, shall apply to any .
payments, the making of which is prohibited by or
under any Enemy Lradmg Proclamation and whieh
are not provided for bﬁ that section ; and upon such
notification, the Act s

if such payments had been included in section 4.

13. (I) The

all be read and construed as -



111 of 1914,

VIof 1914,

10f 1915,
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18. (1) The Governor General in Council may, Power to ex-

by order in writing, direct that any money which is in, fofs"o‘f‘"ﬁcﬁ

‘or may come into, the hands of any public officer by tosums in

the bands of

© or under the provisions of any enactment for the time puyiic offcors
~ being in force, relating to foreigners, shall be paid by under evact.

ments relating

-such officer to such custodian as may be specified in t, foreigners.
.the order. ‘

(2) Any money pald to a custodlan in accordance

‘with the provisions of sub-section (1 ), shall be deemed

to be money paid to the custodian in pursuance of this
Act, and the pr0v1s1ons of this Act shall apply accord-

, mgly

14. (1) The Grovemor General in Council may, Pover to pro-
by order in writing, prohibit or restrict any person p;,;nwg’tgltoer
or class of persons from carrying on trade or business certain for-
with, or transferring any property, moveable or im- cgaers.
moveable to, any person or class of persons in respect of .
whom any restriction has been imposed by or under
any enaetment for the time being in force relating to
foreigners.

(2) Any person Who contravenes or attempts to

contravene the provisions of any. order made under

sub-section (1) shall he punishable with the punish-
mient provided for an offence under section 4 of the
Foreigners Ordinance, 1914.

" (3). The Governor General in Couneil may, by

"notification in the Gagette of India, delegate to any

Local Government, subject to such restrictions and -
conditions as he thinks fit, all or-any of the powers -
conferred upon him by this section. -

15.. Section 8 of the Commercial Intercomsc with Amendment

of section 3
Enemies Ordinance, 1914, as in force by virtue of of O vdinarce

section 2 of the Emergency Legislation Continuance VI of 1914 s
Act, 1915, shall be read and construed as if after ool o
the word < contravenes” the words “attempts, or '
directly or indirectly offers, proposes or-agrees, or has, -

since the 14th day of October, 1914, attempted or.

directly or indirectly offered, proposed or agreed, to do

any act.in oontraventlon of,” were inserted.




